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economy of the

SHRI MURASOLI MARAN: Have
voy revoked the arrest warrant or not?

[
W
w

SHRI SOMAPPA R. BOMMAI; The
T.aw Minister is committing ~ontempt
of Court, Courts cannot be influenced
by d'scussion or debate in the House.
(Futerruptions).

SHRI H. R. BHARDWAIJ: You cannot
raise this question. (Interruptions)

STIRI SOMAPPA R. BOMMAI: He is
committing contempt of Court,

SIIRT H. R. BHARDWAIJ: You are
committing contempt of Court, (Inter-
rriptions). You cannog argue like that.
(Interruptions) .

THE DEPUTY CHAIRMAN: Please
toke your geats.

St At AqTF qAT 2 ITAAT-
T wgtEmi . (sweww) afq @
IART FA§ WG TAF F F AT, FA
a7 fenT arare foier #v 3m %,
A ZEG Al (swEww)  w
3T FLG 7

SHRT H. R. BHARDWAI: They are
misieadity the House. Tt is not correct.
(Inierruptions).

SHRI [{URASOLI MARAN: The point

i= very rimple, {(Interrupiions).

Ty HEPUTY THAIRMAN: 1 know
that Fus o minuwte. T have understood
it {Iniv ruptions). Please, BPlease. Mr.
Maran, | have understood jt. T gave my
ruting avi the Leader of the House re-
acted §o i

ATy @A @ Afwe o A ey
lEgg P Am A W # L (smand)
3 Wm0
Picase, 'Mill you please not confuse the
whole 7 iter? There arp two matters.
One 15 1he case which i going on in the
Coure a'tout which (he Law Minister has
mention . We are no¢ discussing any-
thing s b judice. The thing is, hon. Mem-
bers want to know whether the arrest,
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warrant has been revoked or not. The
Ledger of the House has said that he
will convey this matter to tee Prime Mi-
nister, Let the Prime Minister deal with
the matter. This matter ends now. Yes,
Mr. M. A. Baby.

RE. SURRENDERING THE ECONOMY
OF THE COUNTRY TO THE WORLD
BANK—IMF COMBINE

SHRI M. A. BABY (Kecrala): Madam,
I expect that cutting across political diffe-
rences being patriots, all the Members of
this House will join their voice on the
issue of the economic sovereignty of our
country. Madam, ever since the decision
of the Government of India to have
loans and  assistance from the World
Bank and the IMF, there have been dis-
cussiong reganding  the conditionalities.
Madam, now with pain I em forced to
read certain porticns of 2 document, the
World Bank  document titled, ‘India‘s
Thivd Ngational Seeds Project March-
May, 1992 Review Mission’.

W2 et on page 7 of this document
that the World Bank’s tcam has had the
arrogance to give a direction to a Gov-
ernment departmeng that there should be
5 (Cabiner approval for the merge move
of Nationa] Seeds Corporation and the
State Farms Corporation of India by
June 15, 1992, Madam, this is nothing
but a naked insult to the national pride
of our couniry. We can  understand
the World Bank and IMF insisting on
the Government department to have
consultatipns with thtm. But¢ what is
being done today is tha; day-to-day acti-
vities of the Government actions of the
Government are being monitored. They
are interfering with the jong term pers-
pective plan in a vital sector like agri-
culture. Madam, if this is allowed toi
coninine them we will continue to be an

independent  country de jure bur de
facto our economic sovereignty  would
be taken away by inter-

international financigl institutions domi-
nated and controlled by the  United
States of America. In such a situation
I expect the Govermment of India to
come forward and make a statement.
We have been hearing abom¢ the Dunkel
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proposal. We have been hearing about the
various devious mean; through which
the international financial opganisations
have been trying to control, direc; and
decide the direction of our development
activities. This kind of direction, arro-
gan- direction is being givey to the Gov-
vernment departments. 1 want to know
how the Government of India is reacting
to this kind of a situgtion. I expect
somebody from the Government to react
tg my submission.

SHRI DINESHBHAI TRIVEDI (Guja-
rat); Madam, it is a very serious matter.
It ha; been reported that the agenda
beforg th, Government is given by the
WorldBank.  They have agreed to a
cent in the SIR that is the  Statutory
Lignidity Ratio and a cut in the Cash
Reserve Ratio. They have alsor agreed
tg a cut in the interest rate and a hike
in the prices of petroleum when we are
talking of inflation. They have agreed
to hike the prices of petrolzum and hike
power tariff. They have also agreed to
privatise the commercial banking sector.
W have already debated on the °‘exist
policy’ and that also has been agreed
upon_ They have also agreed upon libe-
rglisation of consumer goods as far as

multinationals are concerned. That is
the reasop why they are talking about
delicensing, ‘exit policy’ etc. This is a

very very serious matter and I demand
that the Finance Minister come here and
clarify #ie matter once and for all.

SHRI JAGESH DESAT (Mzharashtra):
Madam Deputy Chairperson, if they give
advice on macro-economic  poli-
cies, {o some extent that
is tolerable. But in the case of micro-
economiy policies like merger of thesd
two cofporations, if this type of direc-
tim is siven tp the Government it is
very  himiliating. We cannot tolerate
this. If the World Bank does not want
to give wy aid we shal]l accept it. But
this kinc of condition, rhis kind f atti-
tude of the World Bank o the USA we
shall no. tolerate, By the 15th of June
they hav, given a direction tg the Gov-
ernment t¢ clear this. T wonld like to
know fr¢ n the Governmen; whether the
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Governmen; has taken any decision. To-
day also I read a report that two ex-
crts on nucleer energy from the USA
have also recommended that ng aid
should be given to the Indian science
institutes. If this kind of arm-twisting
is done by the USA because they have
the muscle power we are not going to
snccumb. T am happy that the Govern-
ment has taken a decision. 1 think so.
In the case of private sector also they
did nol want that we should give more
than 20 per cent advance. I am happy
tha; the Government has decided that
40 per cent advance to the priority sec-
tor by the banks will continue. 1 am
very happy about that. T am very happy
the Government hag " decided
that subsidizs to the public distribution
system will be continued. 1 urge uvon
the Governmens thar if they shco¥mb
to the pressure, thep the people of the
counfry ~ will not spare us. They are
watching the gction of the Government,
And T am sure that the Government will
not succumb to any kind of pressure
from the United Sta’es or the World
Bank and the Government must make it
very clear that they have not accepted
theip conditions.

SHRI KAMAL MORARKA (Rajas-
than): Madsm, T fully wuppore what my
friend, Mr. Jazesh Desai, has said. Ma-
dam, the issue is, we have been discuss-
ing in this House abgout, the change in
the Government policies, etc., etc. Here,
the specific {ssue is— ¥ don't blame the
World Bank  today—the World Bank
wants to push Indin into a  particular
direction. They are going according to
rlan. They have also said in their pro-
jection of what they call corvection of
the economy’ that there will be a phase
of stagnation, Tho= il be s{agnation
in the economy and inflation. Tt is for
the Tndian Government to see whether
all these are acceptably to us.  Over the
lasl one y=2-, wheneyer we accused the
Government of changing the nationality
accepted vpolicies, the Government has
been telling us. “No, we are not deviat-
ing from any of the policies being follow-
ed in ‘he country for the last so many
years except minor corrections that are
required because the world scenario has
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changed.” Now the claim of the Gov-
ernment is hollow because at every stage
when some leakage comes, even in this
case, the Government i going to tell us,
“No, we arg going to merge this Corpo-
ration not because the World Bank has

told ug but because we feel that it
should be merged.” Now who
is doing to draw the line? The

other day when ihe Eighth Plan matter
came, Pandit Sukh Ram was trying to
telf us that the World Bank report has
not come. But the newspapers have
printed a document where it is proved
now that they have got it. Mr. Man-
mohan Singh will always tell us, “No,
the old ecconomic policies will have to
be discarded because the world scemario
has changed.” Madam, I think it is
very clear now that the Workd Bank
has prepared a whole strategy about
where they want to take India. They
are poing according to plam, It is for
the Government of India, even now, to
realise that we are falllng in this trap.
Last year 90 per cent of the total aid
thay they have received has gome for
repaymen; and debt servicing. We are
already in a debt trap. Y don’t nnder-
stand Mr. Manmohan Singh economics.
He knows far more than any of us. But
T want to warn the Government that
over the last one year. the general atmos-
phere being created is that the econo-
mists, the World Bank and the experts
have more authority on this  country
than the people ¢lected by the people of
India. The politicians are being rum
down. The Reserve Bank Governor
makes a statement against the politicians.
The Finance Minister’s tone, the general
tenor in the House i3, as if we people
don’t know anytking; this i® a far higher
subject. Madam, ome must come to
terms. This country belongs to the peo-
ple of this country. Ultimately, no eco-
nomist, no Finance Minister, will be able
to operate unless he becomes accountsable
to Parliament, to both the Houses of
Parliament. They have already taken us
far enough. In the las; one year, they
have disregarded Parliament as never
before. But they must stop now. We
mmst know clearly what promises they
have made to the World Bank. Tet them
come out with a white paper. Whatever
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But for heaven’s sake, they must
stop making forther commitments
to the Warld Bank without

cofimitments to the World Bank mthout
taklng Pairllaihent into coﬂﬁdcnoe and
getiing thé Specific approval of Partia-
ment. T think we are going too far,
Even in the minor case of seeds Corpo-
ration also, the World Bank is involved.
I am sure, in the public sector under-
takings, they must have made a study
and told us which one to close and which
not. We have reférred them to tiie BIFR.
All this 100ks to the publlc at larga likei

a sham. It is l:ugh time that the Gov-
ernment t cleartly and told w
what wer% % mads fo fhe

World Bank and they should nog make
any commtment which oompromno ﬂlﬂ
dignity and honour of the country,

THE DEPUTY CHAIRMAN: Mr.
Chaturvedi, you want to say something.
.. (Interruptionsy 1 have allowed Mr.
Chaturvedi. . . (Interruptions)

starvamm fog . (few)
=9, ¥ TEH ATz g e Ao

JqeATfe - FE O a2 A,
2 femae 91 & 4

st sFe Tmw Ty ﬁg-q
g Fear £ & oam gy wg
¥ aer v Afsw e s
g drem afm

ﬂﬂ?ﬂr

Ieawafy - w7 AT oY, I
s S dfsw
stadrmma fg: 9w w9

@, AT guAT ara gw S FEAr ey
§F Az

SHR1 TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): Madem Deputy
Chairparson, the matter to which dtten-
tion has been drawn by the hon. Member
is a very grave one. Every time we are’
assured that so far as the Government
of India is concerned, in ecomomic mat-
ters, it takes its own decisionn There
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[Shri Triloki Nath Chaturvedi]
are a large number of leakages and all
of us who have had any opportunity to
see the documents of the World Bank
and other financial institutions are fully
aware of the fact that the decisions are
being clearly dictated from extraneous
sources. We are in a position where we
are just begging. When we are
asking for aid, we do not
bother about our dignity through
very ~ strong affirmation is  made
in this House and outside that the Gov-
ernment is conscious. But the fact i
that one who borrows, one who begs,
his hand is physically lower and his eyes
are physically fower and the one who give -
his hand as well as his eyes are always,
up and that is why we are repeating our
economic sovercignty. The basic point
is that the Government should be clear
whether we are being dictated to or not,
and vedy often iy is said that the decision
of the Government of India are their
own. But that js not a fact. Tt is alo
being said that there is no change in
the policy, though my hon. friend, Mr.
Kama]l Morarka, has said that there is

a change in the policies. But the Go -

ernment always says that it stands by
the basic policies and it is only a4 new
direction which iz being given. But this
new direction is obviously and comple-
tely undermining the basic  policies.
There is a ritualistic homage being paid
to the so-called old and fundamental
policies, the basic policies. But then,
there is a seachange in the attitude and
the approach and that iy where we are

compromising the dignity of the country

and the House. Any number of Govern-
ment documents <an be produced. We
are really abdicating the jesponsibility
to take decisions tg the economic autho-
rities outside and especially the finan-
cial institutions which are under their
control and who have their own inter-
ests, their own approaches of different
kinds.

= WwT oA g :  @EEar, ¥
... (co=Em)

IJnawweta - wm oS @Ry §
am Jfo = w9 R §
Ll L c ol
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oy e ff A e @t o A9
e T fF famm § osrsaT o

goewmfa - N 9@y ¥ & &%
M @ |

siswcgam fag : S &nT
foeae ¥ W, S W @ i
g F fuadisg .. (==wm)

Jegwmfd - AU TE T g@
®/ g ... ()

= AFT W Tog : T TFEH
w9 & fau wer gur @ SEAr w@w
§ AT IHFE € . . (Suaem)

Igaawfd - T FOrer sy, A4
T 5@ @I R

When you are speaking, it is difficule for
me (o stop you,

sit i aama fag @ wger a1
T, THT 3@ V@7 8, TN ar FoE
T dmedEy e g@ W f awh
T AR AR S L (SEeE)

f& 373 TaEt @wrd GEen S
@ @ et s @ @, Wi wfes
Af o ) Manfs AfF, a9 9%
& 9§ AT T @@ § I8 I
¥ I3 W a1 | HT AZ aF T Aar
T fF et fwfa ed gl
8 @ ¢ fomd agw s=N w@r &
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A WA, ¥a9 §99 A a8 FEAT

ar g & ara ¥ feai ?rﬁ?a'“r
FY TEAEE FT TFC HUAET I
ﬂﬁﬂ'{rﬁaﬁnmﬂqﬁq&aﬂ
uﬁmﬁt%m%gmq’riﬁﬁ

éﬂ

UFGgE AE AT 4T gl |

q 399 T€ gl Al §

1989-90 ¥ 171 ﬁ"fs’rtrrr zq
qFT AT WEHWA A, 1991 W
176.2 AT 37 1991-92 ¥ 171.2
AT 172 6 FATT STEFEA R,
md oo gy R F A g
frar ¢ A1 zafAn g moE  fAEEe

! gTRTY T AT #1 T
=7 7w U gqr{T S|
ZT IRIT ®N A| WT qREH g
¥ growT arHw faFe §, 9 an
gz fas & wigars Tgf T #K
zfcr““r qifs AT W TAT |
gl weEl F A 0 AT gegaTs
ST g

SHRI SUKOMAL SEN (West Bengal):
Madam, the Home Minikster must clarify
.. (Inferruptions) . . .

THE DEPUTY CHAIRMAN: Why
the Home Minister?. .. (Interruptions). ..
Why the Home Minister?. .. (Interrup-
{ionsy. .. That i3 what I am asking.

SHRI SUKOMAL SEN: These issues
are being raised in Parliament. Daily
news is coming that the Government of
India is surrendering to the World Bank
and the World Bank—IMF combine is
putting pressure on the GOvernment on
every detail of the economic and the
industrial policies. Bvery day it is hap-
pening and every day tney get up and
say “No, we are taking independent deci-
sions. We are not surrendering to the
World Bank.” How :“en does this news
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How are these reports publish-
ed? How are these reports available?
Tnese reports themselves say...(Inter-
ruptions) . . .that the Werld Bank-TMF
combine is interfering with every detail
of the Government’s policies industrial
and ecompomig policies of the Govemn-
ment. So, when will the Government
stop thig process of surrendering to the
World Bank—IMF combine? What is
the view of the Government on this?
And, what is the agreemeni between the
Government of India and the World
Bank—IMF combine? They should clari-
fy this to the Parliament and Parlia-
ment cannot be kept in the dark. This
way they are surrendering the efonomy
of the country to the World Bank—IMF
combine.

come?

THE DEPUTY CHAIRMAN: Can we
zo ahead with the other problems?....
(Interruptions) . ..Can we go ahead with
other sssues? (Interruptions)...Can we
go ahegd with the other issues?

SHRI V, NARAYANASAMY (Pondi-
cherry): Madam, they have diverted Rs.
395 crornes—(Interruptions) . ..

THE DEPUTY CHAIRMAN: I am
calling Mr. Muthu Mani now...(Inter-
runtions) . . .

SHRI S. MUTHU MANI (Tamil
Nadu): Madam, I wisk to bring to the
notice of the Government. .. (Interrup-
fions) . ..

=t 7w T AR (3T RW)
AgEAT, I8 ARG &1 guaqar ¥ o«
agfag W § | U wEl 9 W
TG A9 [ETEHE F Brew fadm
F TATR 9T g I8 oS IF g,
AETHUE 2 a1 F5 FH FR
w e fow a@ ¥ g W © §,
I F HEAY H @@ 1 ghesw
I FAT AP | T FT AR
Far arfan fF PRt ot S Tegw
ITe 9% F AMA AG TN
(=r=a=)

SHRI V. NARAYANASAMY: Madam,
an assurance was given on the floor of
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the. House by the Home Minister that
he would come out with a statement...
(Interruptions) . . .

THE DEPUTY CHAIRMAN: State-
meng about what. .. (Interruptions) . ..

SHRI V. NARAYANASAMY: About
the Power Finance Corporation diverting
Rs. 395  crores...(Interruptions) . . .when
Mr., V. P. Sirigh was the Prime Minister
... (Interruptions)... Madam, this is a
very serioug matter. .. (Interruptions). ..
The nation’s funds have been diverted to
the forejgn banks. Earlier, I had raised
thig issug and the honourabie Home Min-
ister had assured us on the floor of this
House that either the Power Minister
or the Finance Minister would come and
make a Statement. Tomorrow, it is going
to be the last day of the Session...(In-
terruptions) . . . ‘

SHRI MURASOLI MARAN: That
Power Secretary has now become the
Cabinet  Secretary!...(Interruptions). ..

SHRI v. NARAYANASAMY: We have
been waiting for the past three weeks
and no statement hag come so far. So, 1
want to know whether any statement
on that is going to be made or mnot.

THE DEPUTY CHAIRMAN: I will
find cut from the Home Minister as to
whether he will make a statement today
or tomorrow. O.XK.?

SHR1 DIPEN GHOSH: Madam, an
assurance was given. But the Minister has
not made any statement so far...(In-
terruptions) . ..

THE LEADER OF THE HOUSE AND
THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Madam, actual-
lv, the subject has been discussed at
considerable length in both the Houses
and the policy of the Government has
been discussed at length in both the
Houses of Parliament and what the at-
titude of the Government towards the
World Bank and the IMF is. Both the
things have be2n discussed at considerable
length: You catinot make every news
itein appearing in the newspapers , basis
for discussion. . . (Interruptions) . ..
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SHRI M. A. BABY: The World Bank
document T am having pow. .. (Interrup-
tions) . ..

SHRI S, B. CHAVAN: The Finance:
Minister has made it very clear. However,
I will again ask him if he hag anything
additional to bring before the  House.
Your feelings I will definitely convey to
him. But the policy has been
made very clear. Ultimately, it js not the
Worlj Bank or the IMF which is going
to take a final decision, but it is the
Government of India which will take the
decision. And, jf there are any compelling
reasons. . . (Interruptions) ... Of course,
T can well understand whap you Say...
(Interruptions) ... Now, with this kind
of attitude, you would like to take poli
tical advantage of the same...(Interrup-
tions) . ..

SHRI MENTAY PADMANABHAM:
This is not taking any political advantage;
these are hard facts...(Inferruptions).._

SHRI S. B. CHAVAN: It is a totally
different thing. The other day, the Finance
Minister was very clear. Now. these are
the things, Whether you would like to
accep( them or not tp accept them, it
is for you to choose. You cannot
possibly dictate to the World Bank or
the IMF from whom you are asking fc
loans. You also faced the same problem
and we arg also facing the same problem.
That is why 1 say that I have to find out
if any additional information has to be
given to the House. I wili definitely con-
vey this to the Finance Minister.

THE DEPUTY CHAIRMAN: Now, I
have to call Mr. Muthu Mani. He has
been asking for permission since yesterday.
He iy 2 new Member and he needs pro-
tection.

SHRI S, MUTHU MANI (Tamil
Nadu) - Madam, I wish to bring to the
notice of the Government , serious mat-
ter concerning 1,400 employees who have
lost their livelihood.

The LIC, like the feuda! overlords, has
been adopting a policy of appointing
eligible candidates and, after their serving
for a periog of time, terminating them
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to avoid making them permanen{ em-
ployees. The employees who have served
the LIC with dedication have been thrown
out of their jobs in the most condemn-
able manner.

Wow, opn the 27th July, 1992, the Mad-
rag High Court, unfortunately, dismissed
the wric petitions filed by the affected
people. However, natural justice  has
not been rendered to these persons who
have rendered service for more thap five
years. Using this opportunity, the LIC
threw these employees out even beforc
the judgement copies were ready. There
fore, I request the hon, Finance Minister
to take a lenient view on humanitarian
grounds and direct the LIC to re-instate
these employees and save their future.

THE DEPUTY CHAIRMAN: Two
Ministers dealing with Finance are here.
I am sure, they must have taken note of
it.
qrry A ogRermd e afgw ShY
Wear A &7 Afsm | zaAT qwear’
3 5 gETT sIfUET ¥ ATE

. (za@aTa)

sfveet e afgq: (ITUIRY) ¢
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w7 AO 4 A gF AT & wAaA
A FTA g oIAN | IFEAT A

_sﬂmm fag : 9=y AR

a3 @ ¥ WhE AT F AR
T @ e
Iqavmata FE am@ T v

ﬁgﬂ'i‘@‘g:lﬁﬂ'{T( oT AT
Afae | Tga TEET § 1 (aEe)

sfterelt wem afg: AW W TR
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q qRE AU oAy fAdee @,
d%3 wrge z faafexr @
S oo I S O
that he will contact the hon. Defence
Minister and will request him to apprise
the House about hijg recent visit to China,
What has happened to that asSurance?
(Interruptions)

THE DEPUTY CHAIRMAN: It is
about the Defence Minister’s visit to
China.

gfqu, we T A W AT
T ?

ot @80 T O - FAT S
IR gIEgT A 7

IgAmfa - Ag

st wen wfg: § qg FRA
Tt § M6 ISmET A Ffra% E o
T e fasy W e
AT wiET 4Ag W & "R
FTRY AT owEaT S wEr A o S
a% W wwHd’ g T9H A T oEg
g 1 TeAtfas ﬁﬁ% o, PRy o
g & gt wax & F Aam A o,
JfFn & I grew fainft HAidET
F WA T WE | T A FEXR
areeror faTTe e S 9 W|WIg IaET
Qe FT FE TAT TG T §
ag Agd TR A R AT IEET
gfaferr W & @l W AW
aedr & 1 faey Rl g3 awi d
T F g1ad TINPT g ) AR
gt St ¥ fAE’T ST %nza} z &%
TTAT F fEATE S HTETAA 99 @7
¥ gud o IWETQ T T OF S
F fgars Fr@ATE FL O FITEW
ey Frfaas 9. ..

THE DEPUTY CHAIRMAN: Now, we

gftz 4T T

have to start the Appropriation. .. (Inter-
ruptions)

»} HwY Iq fag Fegrd
qEEIT, HAG FI OTCHC AT

Aol wigem 9T W & sEfey
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THE DEPUTY CHAIRMAN: Now, we
will take up the Appropriations Bills.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) jn the Chair
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Wg will now take up
the Appropriation (No.3) Bill, 1992 and
the Appropriation (No.4) Bill, 1992, to-
gether.

The Appropriation (No.3) Bill, 1992,

and

The Appropriation (No. 4) Bill, 1992.

contd.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Respected Vice-Chairman,
as I stated yesterday, according to the
report submitted by the Government
of India, public sectors are actually run-
ning ip profit. In his statzment submitted
recently, the Leader of the Homse said
that since we are secking ioan from the
Warld Bank, we have to accept some
conditionalities., What T want to ask is,
why has led us to this precarious situa-
tica? In the year 1980, the Government
had to make interesg payment of RS. 7400
crores per annum. In 1989, we had to pay
interest of Rs. 28,500 crores per annum.
1| means that our liability towards in-
lerest payment increased four times. It
meang that our liability towards interest
rayment increased by 400 per cent This
is because of the callous manner in which
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we received 1oans from the NRIs as well
as financial institutions abroad. This is
the sitwation that developed during che
period irom 1980 to 1989. Why has led
this comntry to this position? Who has
been ruling this country? I would like to
say thay the ruling pargy changed their
policy from taxation to borrowing That
Is a very important reason. It is due fo
their misrule that people in India have
to bear the burden of interest payment.

Regariling unemployment problem, by
the end of the 8th Plan, about S5 crore
and 80 lakh people will be unemployed.

Regarding the Gross Domestic Product,
it has come down to 2.5 per cent and
the apprehension is that it may further
reduce and finally it may come down
to 2 per cent or 1.5 per cent, whereas
according to one estimate, the Govern-
ment had thought that the GDP would
rise up to 5.8 per cent. The price-rise
is around 13 per cent Regarding indus-
trial production, it was estimated that
it will be 6.8 per cent but it is the nega-
tive because of the way we are proceed-
ing.

About our balance of payment position
during the financial year we had a
reserve of Rs 8400 rcrores out of which
we have to forgo Rs. 5400 crores for
payment of principle amount of 10ap and
interest thereon to foreign countries.

Our money supply hag increased by
3 per cent, from 15 to 18 per cent. Our
exports have declined, as I said yesterday.
In 1991-92. against 17.8 billion dollars
worth of exports, the figure was 18.1
billion doilars in the previous year. That
means our exports during the lasy fin-
ancia! year had declined

Regarding fiscal deficit. the Govern-
menl claims that they are able
to reduce the fiscal deficit. But

that is ot 0. How can they say that
they are able to reduce the fiscal deficit?
They are reducing the capita] outlay and
then they claim that they are able to
reduce the fiscal deficit. If the capital
outlay is reduced, it means that develop-
mental activity is going to be affected
in the country. The volume of growth

BilL, 1992
in exports will also be reduced. The
Government expects to achieve 11

per cent growth but they are not going
to achieve it the way they are proceed-
ing.

About the rate of interest, the Govern-
ment is in a fix. Suppose the rate of
interest is enhanced. In that case further
investment is going to be affected. If the
rate of interest is lowered, I feel the
money supply will increase. If money
supply increases, automatically, we have
to face an inflationary situation.

Th~n, why does migration from vil-
lages to urban areas take place? It is
becaus » of the difference in the wage
leve! vetween the urban and the rural
areas. Therefore, we should see  that
agro-based industries are set up imme-
diately .

In regard to privatisation, the Govern-
ment says that it is the only route by
which India can prosper. 71 feel that our
policy should be to shify from private
sector to the co-operative sector, them to
the joint sector and, ultimately, to the
public sector. But it is the other way
round now. We are going from the pub-
lic sector to the joint sector and then
to the private sector. We are going
backward instead of going forward,

In the matter of defence, we find that
the low combat aircraft project is being
slowed down because of the financial
crunch. Then, the Government says that
the allocgtion to defence has gome up
by 7.6 per cent. But if we take intg
account the rate of inflation which, ac-
cording to the data supplied by the Gov-
ernment itself, is 12.6 per cent, in real
terms, we are going to epend less on
defence compared to the previous finan-
cial year.

Sir, so far, more than Rs. 3,038 crores
worth of public sector shares have been
disinvested. Who had given this advice
for disinvestment? The advice for dis-
investment was given by a pemon who
himself was benefited by this disinvest-
ment. The person who was involved in
the securities scam, who was benefited,
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by this, dxq.nveotmf,nt had agdvised  the
'Govgn}ment and the Government slmply
acted on his advice.

THE VICE-CHAIRMAN (SHRI TA;
GESH DESAD: Mr. Virumbi, last point.

SHRI S, VIDUTHALAI VIRUMBIL
Sir, there is privatisation in every fleld.
But it is very dangerous as far as educa-
tion is concerned. If there is privatisation
in the fleld of education, education' would
be commercialised. Once education is
commercialised, the whole teaching pro-
fession would be commercialised. Ulti-
mately, the future generation is not going
to be benefited in any way. Even the
Supreme Court had given a warning to
the Governments, the Central and the
State Governments, that they should put
a stop to this tendency.
has paid any heed to this warning. If
any Government, whether it is the Cen-
tral Government or any State Govern-
ment, privatises education, they would
be doing more harm to the people, tof
the future generation. In fact, if there
is more and more privatisation, in future,
the people who come from the lower
rungs of the society would not be able
to go in for higher educgtion and only
tho people who have a lot of money, even
though their knowledge is less, would
enter the various institutions and get
their degrees. This is a very dangerous
tendency. 1 want that this should be
stopped once and for all. With these
observations, 1 conclude. Thank you.
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Tar A9 ¥% \ B2 F AZ ST ArEAT
gfe wd fafesd AT @ wyarfa
FL AT T F1E S T F@T &
51 A 9 FAIETET FT AT HTOFT
SAMr ATfgT | 9% ST TR ST
arfas feafad a8 gaft #iz mwrast
T ATEE A AT F ST

AL, TH & & TeET ST @y
T HETLY afe g9 IAFT °gIEIM FY,
g7 ) frwray ¥ fan afe gt &
GG G G I I R E
1 e fealq @aa &, afA 78
W g @rgm fAA &Y 39 @l &
Tgued @fqs faEsT ar qw e
afq et &1 A ¥ AT STy @i

A & gufadzT 1 waE
SHRI KAMAL MORARKA (Rsjas-

than): Sir, two Appropriation Bills before
the Howse are comparatively for a very
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small amount. My colleague, Shri Shan-
kar Dayal Singh, has already pointed ont
that unfortunately the excess experditures
are not in the most desirable areas. For
rural development the additional expendi-
ture is only Rs. 3 lakhs while in other
areas the expenditure is much more. I
don’t want to dwell on the appropriation
amounts. I take this occasion to have
an overview of the economy. For the
last one year the Government hag for-
mulated various policies which they have
called “a package of reforms.” 1 have
never agreed with the term “reforms™
because “reforms” means you improve
something. I don’t think yowr package
of changes could really improve the
economy. Certain steps you took in the
—beginning and it has been repeated ad
nauseam by the Ministers and Members
of the other side that the balance of
payments position was bad and the coun-
try was abouy to default. You have im-
proved the balance of payments position.
Let us examine that, Sir. Today, your
balance of payments shows a good bal~
ance. But, ag we all know, the balance
of payments for a country ig like what

cash balance for an individual is. Tt only
indicates how much money you have in
| the bank. It is not indicated whether
i it is your earning or whether it is a loan
or whether it is a debt that we have to
repay at a high ~ost. In the present
balance of paymeatg of the country, ex-
cept for a very small amount which has
come in as ZSon-repatriable money, most
of the money is On onerous terms. The
debt burden o~ the country by way of
debt-servicing. interest and repayment bas
increased considerably over the past one
vear. I will just give one figure and
that is from July. 1991 to June, 1992.
During this one year out of the aid that
we have received, 90 per cent had gone
for debt-servicing. Tn this House and,
I am sure, outside ecopomists had been
saying for the last five years that India
was going towards a debt trap. I remem-
ber. when Mr, Pranab Mukherjee was the
Finance Minister, he said about India’s
debt-servics ratio, “I am worried, but it
is not alarming®. At that time we conld

not understand why we were différenti-
ating these two PEnglish words. The faet
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remained that the conidtion was stegdily
deteriorating. Today, you have come to
a condition when the debt-service ratio
is about 30 per cent. In amswer to 2
question once the Finance Minister said,
“We will try to maintain the ratio for
the next few years”. During the las; one
year when they devalued the rupee, there
was a lot of criticism. Devaluation as a
step, in any country at any time, will be
eoniroversial. 1 don't want to go into
the merits and demerits of it today .The
Government has devalued the rupee ac-
cording to their wisdom. But if they
had only eaid they they devalued the
rupee to bring if at the realistic value of
the rupee to awvoid hawela transactions
and flourishing black markey in the rupes,
it would have been a different matter.
Whay they said was that the export would
go up and wih the devaluation of the
rupee there would be a buoyancy inthe
exporits. Now, what is the performance
in the last one year? In the last one
year we see that ag compgred to 1990-91,
1991-92 fipure of exports has shown a

decline of 3.9 per cent. I know that
they would immediately say that the
Soviet Union has collapsed. In dollar

*orma, even otherwise, the fifiures are not
encouraging. On the other hand, the
imports have gone up by 24.71 per cent
in dollar terms. In rupee terms I am
not comparing because there is a devalu-
ation. So, the figures are not comparable.
In dollar terms our imports are going
up staggeringly at this rate. These are
April-May figures of this year which I
am comparing to the April-May figures
of last year—April-May, 1992 compared
to April-May, 1991. The two months’
balance of payments deficits is 945
million dollars. [ dont’ think the Indian
economy will be able to sustain this. 1
don’t know. You must be having infor-
mation. Mr. Chidambaram was very
optimistic about exports. Unfortunately
he s gome. 1 don’t know what the Gov-
ernment’s game plan 3. 1 request the
Government to keep a very close watch
on the export and import bglance and
if exports are really not going up for
any reason, may be, because of the Soviet
Union collapsing or, may be there is an
international roecsssion in the Weast ; you
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must understand that also. After all, you
talk of globg]l integration. You must
understand that you ars not functioning
in isolation. So, even if your goods are
good, if there is a recession in the Weat,
you will not be able to export yowr
goods. For any reaspn if the exporis are
not in keeping with your predictiony or
your asscssment you must clamp down
on imports. Unfortunately, the vocabu-
lary here ig changed becgumse at a perti-
cular time when Mr. Yashwant Sinha

was the Finance Minister we had to
clamp down on imports. The
Finance Minister teday says that

savage import compression of the type
that existed lgst year will not help the
country. I don’t understand this. I
don’t went to use thag adjective. I can
use even better adjectives. I am not
concerned about it. We are discussing
cold economics. If your exports are
not keeping pace, you will have {5 cut
imports. What is the point of not eurb-
ing imports? Why are you shutting your
eyes to opne option that yop have? Yes,
you can say. "Wo are keeping a close
watch; if peed be, we will curb the im-
poris.” But this is not the case. Wo
have announsed an import—export po-
licy where imyort has been given a very
wide leeway. I don’t upderstand. I can
understand that imports of goods into
India may be very good for the Ameri-
can economy. I don’t think it is very
good for economy. At one level you
say the Indian industry should become
competitive and on the other level you
unleash not only raw material imports—
if you are allowing import of raw mate-
rials, it is a different thing—you are al-
lowing imports of finished goods, inter-
mediate imports. In the eclecironjc sec-
tor the type of imporis that are gllowed
has almost wiped oug the local electrg-
nice industry. So, we must understand
what we are doing. Mr. Shankar Dayal
Singh was seying that India is not a poor
couniry. It i® a3 rich countxy made up of
poor people. Thay iy correct. I want fo
add something. Another poverty has
come in this country—the poverty of
thought. It has not existed here before.
When Pt. Jawaharlal Nehry was  here
we ia this country had embarked upon
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unique ideas. Non-alignment was a
unique idea produced by our country.
Some of my friends will not be in agree-
ment with what Pt. Jawaharlal Nehru
did. That is a different matter. But it
was an original idea and people like us
were totally blind followers of that ori-
ginal idea. It was an idea suited to
India. Similarly, youw take self-reliance
or the economic sphere. When Mrs.
Gandhj was Prime Minister, one thing
she. wiped out permanently—at least she
thought it was permanently, we thought
it was permanently; this Government, of
course, makes us rethink—we thought
that food shortage was permanently wip-
ed out from this country by the green
revolution. That was the single biggest
contribution of Mrs. Gandhi to this
country. What is the Government doing
for the last one year? Every step that
we are taking is to undermine the food-
grain production of this country. We
are. talking of reducing fertilizer subsidy.
1 am not caying this. In this House T
myself said that on subsidy we should
have a fresh logk, but not the way the
World Bank wants us to do. The World
Bank i saying the subsidy to farmers
stiould be cuf. The Finande Minister
and other Government spokesmen have
said that evem if fertilizer prices go up

we will compensate the far-
mers by higher procurement
prices. Theorotically to is all right.

But they must know that 70 per cent of
the farmers of this country do not have
surplus to sell. They can never be com-
pensgted by procurement prices. What-
ever they are growing, it is only for their
own consumption.

Economists arg very wise people. [
don’t think I am competent enough 1o
cross swords with them. But there is
a certain basic ethos in this country. 1
don’t think any amount of imported wis-
dom will be able to change that cthos.
One- basic ethos of this country is self-
sufficiency in food, which is something
that we heve learnt to live by. When
we are in school what  wel
were told was very insulting.
We were told that out of every
three: Chapatis we eat one comes from
America because there wasg large
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scale wheat supply from America,
most of it unden some  aid or
grant. Mrs. Gandhi wiped that out.
Today, at least, the present generation
will not know what is PL-480. They
have not heard of it, becawse they know
that this is g country which is growing
food for 1/7th of humanity. We are
talking of America. Suppose you want
to copy, at least, you copy someone suc-
cessful. Even when a student copies he
copies from an intelligent student. If
you copy from 2 student who is not go-
ing to be successful, you will also fail.
If you want to copy the Americans, they
are failing today. We shoud have cop-
ied America 30 years back. In our wis-
dom we decided to go with Russia.
(Interruptions) 1 am only making a
point. We know that in 1965, America
commanded 39 per cent of the world
GDP. That has come down to 28 per
czat. We know about the American eco-
nomy. President Bush is runnig helter-
skelter to get re-elected because of the
locgl economy. America is in trouble
and we in our wisdom feel that we must
copy Amecrica. In my opinion we should
copy mnobody. Accordifng to me, we
should copy nobody because our pro-
blemy are unique, our people are unique,
our couniry is unique. You will have to
find 2 unique solution and you will have
to find it here. But in case you decide
to copy because some industrialists, some
people, my colleagues in the industry
and all who are very much engmoured
by technology and propress want it —
I do not know: I join issue with them—
even if you want to do it, then copy

Japan whose GDP share in the world
has increased from 3 per cent to 16 per
cent in the same period. Copy Germany
who after wunification with FEast Ger-
many is also tryng to be a threat ‘to
America in the economic sphere. My
problem is poverty of thought. We
have suddenly given up. It looks to
me that the Government has given up
the  will to run this country
with  self-respect and dignity. Every
second and third day we bring this World
Bank issue—some seeds, some oqther
thing. Yesterday I raised the World
Bank issue. Mr. Shankar Rao Chavan
said: “7 know. You people want to



293 The Appropriation (No, 3) [19 AUG. 19921 The Appropriation (No_ 4) 294

Bill, 1992 and
make political capital”. How can we?
Do we for a moment believeg thatr the
Congres; party will roleg for ever for
ever? This country does not
belong to them. The country belongs to
al] of us. Where is the question of poli-
tical capital in this? TIs the World Bank
a part of the Congress party? If we are
criticising the World Bank, this World
Bank is an insfitution in America. We
should not allow the World Bank to
push us around and T mean all of us.
[ do not know why a thing like this

should b, taken on  partisa;, lines.
The scam took place. I do not know.
But any other self-respecting Govern-

ment would have resigned. Tf the Gov-
ernment had resigned, at least some pe-
opley responsible; would have resigned.
Here we find nobody is bothered. On
the contray when the discussions came
up you arc trying to put the Oppgsi-
ilon on the defensive. T do mot under-
stand all this The scam hag taken place
and can a country of India’s size and
size of the economy, afford a scam run-
ning into thousands of crores of rupees?
Surely. we cannot. .. (Tufcrruptions)

SHRI S. K. 1. RAMACHANDRAN:
(Tamil Naduw): It was done during your
period.

SHRT KAMAT,
you. Mr.

MORARKA: Thank
Ramachandran. This is the
trouble . The whole approach is yours
and mine. This 15 the whople approach.
He is just supporting me. This 1s exact-
ly what 1 am saying.

SHRI S. K.T. RAMACHANDRAN:
The scam is there. T do not support
vou. I wanted to say thal it was there
in your period also. You initiated it.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAT): What he says is that
we cannot afford it.

SHRI KAMAL MORARKA: Mr.
Ramachandran, do not say that. I
haven’t made 7 charge that you have
done the scam. You are going beyond
that. T like to keep political decorum.
I have not named a single person and I
am not the type. But if you want to
cross swords T have got engugh facts and
ficures to embarrass yon and you will
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not be able to speak. I do not want to
go into that.
SHRI S. K.T. RAMACHANDRAN:
It is a cystem failure. We have accep-
ted it. Why should we resign?

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Who has accepted it?
Nohody has accepted it. We have a

Joint Parligmentary Committeg to look
into it.
SHRI KAMAIL MORARKA: Llet us

come to the basics. In the case of bal-
ance of payments, the efforts made by
this CGovernment arg commendable. T
share their views that in Tndia if we
want some medium of progress our for-
cign exchange reserves should be at a
satifactory level. They will agree with
me when [ say (hat that level can be
maintained only if we have a favourable
balance of trade. Unless your exports
and invisible carnings are more than
your imports you will not be able to
maintain that reserve. Exports are go-
ing down, for whatever reason. You
may give the reason of the Soviet Union.
I um ant hlaming you. These areg the
cold facts. Yoo must keep control. Yon
must keep an eye on imporls gnd cur-
tail imports whenever required to see that
the balance of payments is maintained.
That is number 1. Number 2, oil. As

you ol kaow, in Mrs. Indira Gandhi's
timz the three "F9'; food, fertilizers and
fuel were considered the three foreign

cxchange guzzlers. In the case of food.
she wiped it out successfully. No foreign
cxchange has to be wasfed on account of
food. In the case of fertilizer, there is
sti)f a short-fall. Now, Sir, fuel. The
ONGC in 1980, starfed the Bombay High
and u stage came when 50 per cent of

back. Now only 33 per cent is met by
indigenous production. Do we know
the posilion today?  We have slipped

back. Now only 33 per cent is met by
Hocal production. Why? Because con-
sumption goes up every year. If your
production does no; keep pace it is one
thing but it has come down. In 1989-
90 it was 33 million tonnes. In 1990-91
it was 34.09 million tonnes when the
infficient Governments were functioning,
And in 1991-92 when a great popular and
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[Shri Kamal Morarka]
efficient Government togk over, it is
30 million tonnes. The production has
gone down by 4 million tonnes, More
“than 10 per cent. Do we understand this?
P we debate this? If we have to import
four million tonnes of oil it will make
monsense of all economic calculations that
you gre making. Of course, these
things are all inter-linked. If you dom’t
want to import oil, you must curb its
consumption amd this is again interlinked
with the Energy policy. Therse are all vi-
ta] ssues. But the fact remains that as
things stand teday, despite your best
calculations, you will not be able to de-
liver the goods. Oil production has gone
down. Export ix not going up. In your
ows wisdom, yeu have allowed free im-
ports. And we talk of inflation. I dom’t
have to tell people about what the wheat
and rice prices are. In Delhi, the prices
are exactly double what they were one-
and-a-half years back. You say, in Aug-
ust, 1991, the inflation rate was 16.7 per
cent and we have brought it down to
9.1 per cent. Sir, those statistics are all
very good. But the fact of the matter is,
my driver was telling me that for wheat,
he has to pay about 70 per cent more
than what he was paying a year-and-a-
half ago. Again, is not a question of
who is responsible. But the poor map is not
getting his foodgrains and in this coun-
try 90 per cent of the people’s main ex-
penditure iz on foodgrains. So your
wholesale price index and retail, price in-
dex which contains a basket of other
items are of no relevance to the poor
man. You tell him what is the price of
wheat, rice and cooking oil. That is all
he i3 concerned with. And, Sir, these pri_
ces are totally out of control. Coming
"te economics, your money supply, you
yowrself have projected a target rate of
13 per cent but the actual money sup-
ply is 18.5 per cent. Of course, part
of it i3 because of the balance of pay-
ment and foreign exchange reserves.
Last year, the reserves had gone up.
That is an economic fact. But the fact
of the matter is, you cannot sustain
your reform pregramme at a money sup-
ply rate of 18.5 per cent. That is very
well known. The World Bank and TMF
also will tell you that. On food, I
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have already said and on exports also,
I have already said. I want to make only
two appeals before I close my submis-
sion. I want to make only two appeals
before 1 close my submission. Ong s,
there is ng empirical data which is avail-
able to know as to how much of imports
is related to industrial production. Every
time we say that you curb imports, the
Government says that the industrial pro-
duction hag gone down and to bring in-
dustrial production up, imports have to
be allowed. The fact of the matter is,
visually also as you see, that g lot of
useless items have been allowed to be
imporied to India- The luxury items
which are competitive to the Indian in-
dustries certainly do not help the Indian
industrie;. Mrs. Gandhi, by nationalis-
ing the banks, had created a new class,
the National Entrepreneuria] Class, and
lakhs of new entrepreneurs came up
running small industries, medium indus-
tries, etc. Today they are under fear of
extinction because if you unleash the
multinationals on them, they wil] not be
able to withstand the competition. 1
don’t know; you say—in the long-run it
is good for the country like somebody
has said in America that in the long-run
we all will be dead. Butin the short-term
for the small and medium entrepreneuws,
it is bad. You must have a relpok at
the imports. I gm not trying to say that
you have a savage import compression,
as you call it. Bu¢ you must put some
restrictions on miports. 1t wil] help you
to implement yzar own plan. I know
that the World Bank and the IMF do
not like these import restrictions. Sir,
I may repeat for their benefit; Japan
and Korea are examples which we al-
ways give. They have got very high
tariff structure. Japan does mnot allow
rice tp be imporied even today when the
cost of production rice there s totally
uneconomical. But because of their far-
mers, they don’t allow itg import. Every
country hag a right to protect its self-
interests. So certain barriers should be
threrc in spite of the IMF and the World
Bank .

You must face up with them. But un-
less you keep an eye on imports, your
reform programme will go astray. Ard
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we all will have to pay a heavy price
for it. That is the one request that 1
want to make. The second request that
I would make to the Government is,
vil and food prroduction are the two
basics in the economy. Please take it
on a war-footing. Please see that they
don’t slip down. According to the
World Bank Developmen; Report—they
have made two predictions—by 1997 and
by 2007 AD., they have estimated the
foodgrains production required to be of
the order of 210 million tonnes and 280
million tonnes respectively. With the
present rate at which we are going, It
will reach a plateau. This year we are
importing wheat and in another few
years, if self sufficiency on food goes
away, no amount of logic and no am-
ount of economic calculations will work.
Thank you, Sir.

st dewd w@w IS

ITAATETA TRV, HIL W FT  wed-
ggeIT &1 WETT GIRTAG: T g2
gl I am mE ¥ wEdw
a1 @ & | T@FT S qg g & fw
mEl ¥ TEEEE & g S
ataund g1 =ifgd a8 glaamd ITwT
a8 fawr Y & & WS wremw ¥
FUHT F q@ I T @l
qIEM | AT 3w § ST gH  SqATET
faar &1 @1 & g gz gAwE
FT 21 g w3x Efs sTwIE@ AT
wE ¥ gW AN 10 g FWS AR
T O feemed ) aSr AT A aa e
FgEmaam g F e 5w
ool gl W 2\ WIF IR §
Fg TNELAA 58 AT F4H 19 §TH
& sf fear srg o F9ifF zaq &
A AT o9 [EEdHE F
HILT STF T | W 7AV THA 50
gfgwg sd=nfedi &1 FET T 1
graw faam @1 § | A afew HH
HeRHES TR H 598 a4 &M
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AT g | I weAe  fafaeee
Y 22 ¥ agi § ) AsFArgw 5
g § 15 gr@e—urnfEr JgeT 4
ST KO fawar & <% A 99 ¥ favw
agl A ALHET ST g SfF 18
Y8z ¥ w7 fwar W@ gEifs T &%
El ® | Towrcenrie, fomie W
qF FTW/E F dgq 4 Tz A
FHu fowar 2 oo A TH O®IW
Tgo wET AT WY g 1 Fg UGN &
ey fAsdn 911 gT eF dan afest
i 821g 2\ A wmarg fx afes]
qieanT 7 alq fem wg‘ra’r wifgg 1 &
CELET R R QR AT AN diwd § A
gﬁrqamrmaaw qifgy | ag &
gl T 3 ¥ grozeAfed AaG ¥ |
2\ uF Tl W oA § oS a9
R A omh Y agevgeT @ &
wiv Wl AW ¥ a8 anm Jg 9,
feeeft # Wrd, 3@ @ GAATS A
%‘rz‘?m) fglsezy ¥ a1 wre f®At )

Sel g IANT woy ¥, war B
IAW WY F IF AT qAHT
gar & o gar Fw AFE F SART
# SHET TewRE oAdma grar %
foaar satm s da § 8 @
i, @ FETR W BR FT S FES
a7 =feT ag g) & T W &
A F1 A SarEr IS 2 @ 1
s ¥ fawd *Y aqgerr §, oY
T HREATE, §FT F wred SV AT faFr
3 =g foaa famar =sifge Iaar g
fas ¥gT &, 9 qmear § | U gRe
g freeet wifgd a@rfe sfy ¥
IqEAIET g5 | g | fadr
FE qgdt I Wr ¢ Suw v A,
IaF afarT § FE F 399 F qAA
wATsT AEN agy F ATEAE ), w=A
AE AR G 1L AT ERAa
fargar dar fasar =ifgy ag 7§ fad
| & | IHE AT AgT FW F A
FA T W § | T8 W AT W A
g | ELUF 19 § AT ATq wAG
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W & 1 A FISr aATH A @
AT & 9f5, AE AT 71 708 7ieas
g uitss g1 vu® wig gAr T wraAt Wy
AET FTA S, e AFT FH A FET
TEF FAET ML A FE ASA
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g § 1 faqaw & Ay H el wre gt
TG "rswl AMfEE |

adr #7 wga A1 FI0 ar——fa
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& mod fefegd= ar A &%,
1 1991—92 HITW T ATSHAT & Tgq
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72 g IO TR 9, Alma T @i
o T auni adt (W ) TS

TFAHE T 22 W@ 1992-93 HIUF
fagr & aqifE ca@aq 7 F AR
Hex T udldaa ar =59 § & 7éh
ar ¥ wgr d@ar g. . . sa|uw

THE  VICE-CHAIRMAN
JAGESH DESAI): Mr  Minister, you
take note of this point. This is a point
whicy has been agitating the minds of
many of us.

(SHRI

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): Yes, Sir.

=t greatd qdd © ®BiE  agx @
@t & fag feadr dwad &, a9z
TwAd are-ediy @em  wT a7 Sr
T ¥ 3w AR wwwr e
80 T wwit TW A TN UF
mifsisa wad, FO SEHT 1 9gT
RN Ges & 1 Ta9 # afes
F A § HAqT aga dgar A1 @I
21 zEwr wd ag g oiE R
wiT § g9 w41 &

TS TAAAE A FH F AT
#, fasiet & @ ¥ fHady & z@ted
9ot 8, wrEwiE sfuee o,
foes Fas @7 sfdjms =g Sy
&, ST Y aSvaEst w@rd & e
¥ # FET ag W /AT S,
AEOH  UHIT W SR g,  IAFT
g A fqmae #t g ¥ @ E?
THigw gy f=ar & f§ @@ 2000
aw, uE €y sz A faw feFe g9
24 FUT 7 WATT =0(gC | HAY
dl 175 &M@ EF 9T EW AT AF
g1 FET ArgT FIEAT § | FE A
SiEFmA FT GIAT,  F9ifE HIEAE
AT A ¥ R @0 A faa <
g Mz ware =i {FOFEr T R 2
foms o 98 &, I9%r /9. HqOE
¥ @ E ww {ww® Fa¢ uFwmA FqAr
=ifgy, I8 @mw 9 F W 1 siE-
Bi¢ aFFl F. AN T FTE OFAA
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T o g owivdr St gAr 9
afpr o8 gfrza ¥, gwd UF &9
=Y A s@ & (o gfes I
50 & SR AT @@ IHI FWA
YT &1 T TEAY WeAawd W g,
gRIAY o1 fRFme gwAEr A, dg
frFae ST TR WOB
swEr wd oA gvar g & o0&l &
gfq JFr AT TG § @ w@ AW
Y gwe W1 Wi A1 e
F arC ¥ F97 wllg | A@ g 42
¥ ¥ BW Y@y WE EA  wEds
F 2 2 {F wlaw ®a F qafas
fsa o¢ agwA @A1 =wfgy g9 &9
feqrddz ¥ o3 ¢ §, =i @64
¥ el gW(e § SRl B 98
5 wifeed afwEs § 93 9T
g9 afag w9 F Aqfas wam
agl o ® §) UsfRlhafer SR
I w7t & 98 87 A& wT W E |
73 % wfrad o gd @
Fe i #fga wr g F@ Fwar
AT g, T1ATe 3wl war §1 91
7 ST RTISI WA Tgar ¥ IEAT
BR a3 & 17 ¥ martar @
gFT £ 9T WA qEH T OTEY
q W@ Y, Tg I ST G &M@ Y
g7 9w gEy FAT T A& 2
&7 7 gAT g, A I g AT A
qgr ¥\ WEAw v S z@E v
RGN g g, ofa F I F
SodTogio F gafam & varar &
FFT Fgar, G I @ifaT 9@
gt o oW oA @, @@ ol
qrgAreat & It AGgAd 2@ feaar
g a1 ga% warfas =g #@0 arfead
q7 gfaq & F Hafas oFw
a5 ¥ w g7 Wy, & wWiaS Arsaq
¥ T F A T QA0 AG
fF om =7 d7 FT @ ¥°?
(=)

off grae fag Aery (TUwear) ¢
JIEAAL ST, WA A7 FT DfAT |

- Jrawreaw (st Wi @) ¢
I8 Al Twar g ... (smAwm)
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g @t 3§ ... (wwww) & A
ECTI S AN . LU L))

o% WEANAG I ;. FEA W

& 2 1 .. . (=aEET)

MagmmA AT &9 9
F7 W Farag AT FogEAT Qv
aww gmr arfggy wmr o oag
i A & Afwa. . . (wmam)

THE VICE-CHAIRMAN (SHRI
JAGESH DESATI): I agree. ..

st G I AE AT
wréqig faq g #iX vad A @Y
agr 9T SY ¥ FTF ... (oAA)
FrdT 93 & | 78 {67 sAwT WA
faor & wfg =d= & 7

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I will convey that to
the Minister of Parliamentary Affairs.

= atg aE™E WA F avEr
g fr s9wm & @fem g w WY
2. .. (=3agrT)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I agree with you.

g ¥ 11 gk w2 fgar @
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(=it oYz Wik qax)
wiaAg ¥ v wfg g7 o whe
g2 TaE g N T AR
21 @ fwg & wasw §F i
ag afrerar adt W g T8 gE
o gAE agar FT AT A
- ETR. AN oqmgdr, ar gEe ¥ F

» 3 328 FW®

7

%, L d
Sx
=7

fag 18.8 *T FRAS. THE. §
WA ¥ o9 JF gAY GO wEd
T ww ¥ fas 11.3
FUT FRAT FHF ¥ AT &AW
# oAt fEagr ar) § A9 Sar
¢ 5 dom, &% fere @t 3 & W
WX A § g oF AwAe faw
DT ST ¢ IEH AR R FAT
gAY FHT g9 SgH) wEer R
TET | AT F ¥ TH FA, WF

qa ot Fee qfar SR
g IAF T W 3.8 FAT FFA
wg ufer garo w@m dwee fas
N GAT F O OA AW F AT
@ TEF AL T OHITET | e
g1 Wiy gw miEdew ke
0 &, w gear ¥, we faw
T IR AT T %1 W R AT
FET TR Im g o

Bitl, 1992

"THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Don’t talk about fhwe
Consultative Committce. :

st et wrd e wwT) Al
gRfaafatr 31 o9 TR g fFedw
W defmfafe a7 oowm & @

are #, Wy, g W F g
famm == (FedloFo) 360 M7

I & wUEr o iR
g g SEm oar i Fqg oA
fax & @1 79 SO W oY
i wvg  ofaefEfes st g,
gares ufFefafess o § www fag
wTET ¥ HAEr gealw &S
Iifgu ¥ gETa od wEW R opfw
1 o Fasr frmm @ =fem,
I g9 WS & oW ¥ EW S
FT STET dew ¥ W g, Wi EM
oo oW fm oo @
IM F7 IREEEAT " F | TES
AT ATIfes SEAEr SOIRT 98
T R, AT A% Q¥ Y
& T ¢ AT o a9 ¥ serRer
LUNE LG (A LA G L
9T WET g9 I o4t qF wmr g
f& afF gmmo 3w Ffa gam 2w
¢ v g few §gE e
FILT G |

€
E
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EREANLEC T Ty BTG E B (U
agtagy fafme=d & s T 4,
T HH§ e ¥ oaw S
&, 9 weArw ¥ oq|E w0
(g FUSTES q AW FET &I, ing
9t fafaz=md ¥ 9@ aﬁtF'ﬁ &,
qay wLF 3T AraAET w7 whEfa
feamé @@y ¥U FTHIX T OFET
g" 'a"ml fr gl ¥ @ &
sfeiad, @i, $r2a+q FIAG, TTEEI,
frzy ddfaq derwg &, ¥ a9 @™
§ dsw un wazfa afady @=m
afs gart I AN WAE T3 TqF,
g # gafq & &% o xw H
wy g faw gamy #8900 E
ag wga™ FT ax 5 g9 fggwm
F g F gy @ IFdE | geHaa |

st war fmg (fagre) s
SraATaAH wEd, ¥ g wnAw
g za fafmaer fagas 9w @
T U AT wTgEr gL ® @
T AT FW F oAl A
FEEOl AT 9@ AT W W AV
9 H % 419 GHI § St # =TeAl

 Fafar oy @ A,
9§ qWIT 99 94 FASE @

Eﬂ‘r?%erm?%rwna'%faw
* fau Sdw @y T oW, SEE
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AN 2T IM H FE-FT IANT AR
F1 U8 v W owmw osEw
AFRT ST {E § WIC F@G AT V@
z 5 sa% w0 W@ I oFT fawn
=g A e uwTew ¥ W
Fgm oARAT F fF oww ww o
e fraT T W TR W
warear & faww wAr wiEe
7Z W AT 87 & ar T |y
ALETL A1 TAT §, T TAFT "{TCem
T O AF AT, A owsE F
I A IHHA FAEY 4 4o
B oS ¥ O W dge ¥ oems
g wW A, TR @ga qrer g
WA F o oaeE A WA I

B, AR T Fww ¥ oa@ F 4,
a‘r%mﬂ'(maaﬁa

CHET I o b BT T
=T oY, ﬁﬁawmﬁ%m@ﬁ
FroIew & ufy, o A
e & =fm o § e
e g, A gem ¥ afgmw
g1z fwaerd & &F s
I fdaw g &t 7 ¥ F9
AT A1 uRE @ TR AR
srET g zafew sfwm o qEt &
qRET A FT oFwd ¥ gToq K
T & afgma war g

3$§ﬂﬂ

(WA sTE@ gIT & AN Q)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Tt is very unfortunate
that excepy ome Member, there is nRe
Member from the ruling party.

oY tag - @%, & Mok Avem

¥ FEM AEAT § F ag T19 ag

7 & T SwmE & % e,

AAE geem wE oA g, afew
fer A . (zm=aw) ..

THE  VICE-CHAIRMAN  (SHRI

JAGESH DESAI): It is very unfortunate,

sty fag : fow N &
= ¢ @ a1 fF g 1 A

e o,
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(= a7 fag)
AFE o @ereEEr gEwd |
FIH T OTATET & 40 AT H @
T @F1, f@es fae =@ ggd
g = B, agd N T
FY, AKT FATX Afag T ST &
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AT Ul 9% AAW R O, =
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F2 @ E v ag afemw ez am
7 H =9 CT &, fa? ECCUG

1991
, ST Ig gWER TS, IT qET
gIR ¥ T 1 FAl AT TH

IOy HrEHT 47 S fgegeaE w7
g, 5" o1z W w7 oA, deE 9%
¥, WEeuwouwe ww F Hue ¥
g wWg F wem 941 far Ak
SqU FT A9 927 4 ¥ IW WF N
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ga fam & J@ 4, =29 X 25
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q 7 T F1 AW AR QF ORI
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qARAT § OHWOFT gEmA * fAw)
oIS FEFTU &9 & o S,
Uh SSEI FT o dHaC |l FEd 2
I X ¥ TFAN gAT! WG
9 g9 #UE TaT AN EFT
T FT A § EE HIT S
T F I AW 80 FATT AWGY
I AT gz fAer w6
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A & fau, gw FaAr v ¥ fam
T ETE FT AFEST # oT Tyer A
e w7 I Fes Ofan A
F AT & FWMAT, 300 FAs &
@I 1300 FIUS TET gAl, 81 F
e 91 H i gun s feT Gy
Foofsaw g3aT w18 F o@T @I T O

uglen, ¥ qfsms dFer & 9w
AT FW RSk § gH qUwaArr &
qAT 92, 30 F faww F A@F@ 97,
g AT G¢ FIETA Sia &t HyeEar
A afem =T, @wE cAEE gAna
T3 15 az s fadaw gy amy 2
34 fagas F Atemw S 2R
¥ ¥ anr ¥ feniw ) 2, g@ A
TIE ¥ IW AR aEEt 3 9,
& ¥ {97 qiEs 2, s8% 5 1Er
€1 @ gewEwm g R Aad u
faTre T A gare & wTH™ Al
AHEAT A F[ § T AT ATFIT AT
A R SrAr sfgr ST oW
w = sy afswms el &
AT A B § 98 T F 3 IAA
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g & aft afrg o o g fawie
g aifey 1 &vaERE 0

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIL): Dr, Y. Sivaji...Not
here.

Prof. Saurin Bhattacharya,

PROF, SAURIN BHATTACHARYA
(West Begal): T have been caught un-
awares, Mr, Vice-Chairman, because of
the absence of my neighbour. At the
beginning one point may, perhaps, - be
stressed, Since it does not involve mis-
appropriation, these Appropriation (No.
3) and (No. 4) Bills. ..

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Ope minute, please.
Tf the House agrees, I would request Shri
Satya Prakash Malaviya to occupy the
Chair,

HON. MEMBERS: Yes,

The Vice-Chairman Shri Satya Prakash
Malaviya) in the Chair.)
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PROF, SAURIN BHATTACHARYA:
Amnyway, the address will not change ! Ng
confusion, between Mr & Mrs.! It very
often happens.

As I was saying, Mr. Vice-Chairman,
it doesn't involve: misappropriation, because
the Ministry certifies that the sum wik
be utilized for the purpose for which
they are proposed to be spent, but tids
exact form caanot apply to Bill No. 3
because it involves expemses In excess of
the budgeted expenditure in 1989 Now
it s 1992, I agm not sure of the finan-
cial procedure, but it seems to me that
it is an irony of fate that about the Fin-
ance Minisiry, whose responsibility it is
ts keep a tab even on budgefed expendi-
e, every Ministry complaints that they
do not release the required amount beyond
a certain stipulated Fmf, But, in spite
of it, it is am irony of fate that the
Finance Ministiy has come forward with
a proposal for the grant of an excess
amount under Bill No. 3,

Sir, Bill No. 4 is still more hazy: it
mvolves the current year 1992-93 It is
for a paltry sum of Rs. 12 crores. Where-
as thousands of crores of rupecw have
been involved in the securities scam, a
paltry sum of Rs, 12 crores has to be
passed by botp, the Houses of Parliament.
The Lower House has already done it;
now i ig the turn of the Upper House.
Whether the level will increase or not
s an entirely different matier,

We need not mecessarily confine our-
seives to the Bills. In that case there
would have been no  discussion. The
guestion is the etate of the country’s
finance, the country’s economy, to be
wore precise. The extreme which it hee
reached, we ell know. Regarding the
vecuritics scem a Joint  Parliamenfary
Committee h@s boen set up. After muchi
d&illy-dallying, much, too much, about what
really the fact was, it has beep now pin-
pointed that Rse. 3,500 croreg was defraud-
ed, the country’s economy was defrauded
of it, and involved in it are banking insti-
tutions, financial inslifutions, stock ex-
ehenges and above all the Reserve Bank
whict, is the bankers’ bank. The Gover-
nor of the Reserve Bank has been defend-
od like unything by another Governor
of the Ruesrve Bank who wnow happens

Bill, 1992

tp be the Finance Minister of the coun-
iy, Whether his policies have been res
ponsible for thig Scam, is yet to be pin-
pointed, ‘but, perhaps, the truth is not far
from it

1 strongly feel that a mere Joint Par-
liamentary Cominittee won’t evoke the
requried confidence in the minds of the
people unless its functiong are open. In
order to make its hearings open and to
allow the Press to be present during such
hearings, if nccessary, the rules of the
Parliamentary Comumittee have to be
amended in the wake of this colossal
scandal, the extent of which s not yet
fully known, It might have #nvolved
from Rs § lakh crores tp Rs. 10 lakh
crores, Besides the actual amount which
was defrauded, 5 much larger volume has
beey, involved.

Yesterday im this House the Finance
Minister announced the formation of a
stock exchange which would serve as a
mode] to the existing stock exchanges.
But, perhape, there is necessity of examin-
ing the necessity of exchanges in the
country at all. What is the tole played
by the stock exchanges in the economy
of th: country? For sale of shares,
haw it is essential that there should be
stock oxchanges, has to be examined be-
cause the entire scandal has revealed how
the cardinal point on the kingpin of the
scandal wag the persons connected with
stock oxchanges, particularly in Bombay.
What was done in Bombay, could have
been done jp Calcutta or in Delhi or
alsewhere also, If this manipulation which
is at its worst manifestation, cannot be
properly tackled. the ecomomy of the
country which i¢ on the verge of ruins,
will be completely ruined.

We may pasg appropriation Bills, we
may pass budget, but ultimately the eco-
nomy of the country hzs been rendered
hollow by the huge amount of corrup-
tion. that hag flourished under the regime
of the party which at present runs the
Government. It is supposed to run the
country, but it has brought about a run
on the country, and the country is facing
a very dismal future This is the lesson
which has to be larnt, anmd remedial
moasures have to be taken, But if this
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Government wants to establish its bona-
fides, it will be required to de much more.
The minimum they can do is that the
Members belonging to their party and
from the Opposition sit together end
make the munctioning of the Joint Parla
mentary Comnitfee open to the pres:.
which really was responsible for bringing
out this (rastic disservice on the country
by those whg are in<harge of the coun-
try’s ¢conomy one way or the other,

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA}: Shri
T. N, Chaturvedi. The first speaker of
your Party was Mr. Bhandari For the
sccond apeaker ogly three minute, are
left.

THE JAGDISH PRASAD MATHUR:
He may be given five minutes

THE VICE-CHAIRMAN (SHR1
SATYA PRAKASH MALAVIYA): I
just wamt to apprise him.

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): My semior col-
league, hon. Bhandari, has pointed out
how lacking i substance, purpose and
direction has been the economic policy
and the approach of the Government to-
wards the ecomomic management of the
country. Hom. Shri Kamal Mosrarka also
some time back spoke so lucidly and per_
ceplively abouy the inadequavies and
infirmities of the economic policy. [
sirictly want 1o confine myself very briefly
to the Demands far Excesy Grants and
to the Supplementary Demands. You are
well aware that every year these excess
demands are discussed by the Public Ac-
counts Committze, but we are not aware
at all as to whay action the Government
takes. That is why it is absolutely casen-
tial that iy the succeeding year-—and in
this case for the year 1987-88—the Action
Taken Report should be invariably append-
ed. It is only then that the so-called
Parliamentary financial control can really
bie exercise.

I just want to briefly refer to the ex-
cesa demands op account of two items— |
Defence and the interest payments—De-
fence amounting to Rs. 112 crores and
interest payments amounting to Rs. 128
croves, b

[19 AUS,
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What geally noteworthy is that the
Supplementary Demands were obtained
in the month of March, at the close
of the financial year; and yet again at
the close of the financail year 1988-89,
the excesses occurred under Defence and
interest payments to the tunecof Rs. 240
crores. Now, what kind of Budget esti-
mation is done by the Ministry of Finance
as well as by the Minisiry of Defence?
It gives a strong impression that  the
efforg is really made to suppress delibera-
tely the deficit and the actual position
of the expemditure. That is an attzmpt
to cover the Budgetary deficit and slowly
just try to bring it to the mnotice of the
House 35 that it is ignored as not very
big amounts and so on, None of us can
grudge any expenditure on Defence, be-
cause security of the country is most
imporiant. The reasons given there are
that the increase has been because of
sataries elc. etc. 1 domt want to go into
that, but what about the Dearness Allow-
ance? Provision for the Dearness Alfow-
ance is nmot made. Every year this is not
done, This kind of an attempt is to con-
ceal the position which in any case will
occur, Why is this not taken into ac-
count? This again is with a view toi sup-
press the pudgetary deficit. Coming to
the Defence az a whole, Sir, I just wan¢
ip draw your attention and the House
is well aware that sometime in 1990-91,
an Economic Committee was szt up under
the Chairmanship of the then Minister
of State for Defence, Mr. Arup Singh,
15> go into the defence matters and the
deence expenditure as to hnw fo maxi-
mise and optimise expenditure and streng
then the capebility of the country with
vegatd to the national security. Why are
the recommendations or the sugpgestions
of that Committee not being brought to
the notice of the House? Why should
these be an attempt to suppress as to
what the real raquiremonts of the national
security are to which we are all wedded?

Coming to the interest payments, I de
not want tp go intg it, but a reference
has been made about the deit burden.
It is not for me to say enything as to
what Skri  Chandrashekhar Government
did because they also did inherit & parti-
cular legacy. Honourable Member, Mr.
Kamal Merarke verv ably tried te ox-
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[Shri Triloki Nath Chatu.rve‘di]
plain the pesition and the nature of im-
poit in the earlier years and the middle
years of .the eighties. But this is the
point which we have to take note of.
There iy a crippling interest burden that
cannot be ignoered when the loans taken
are not productviely used.

I want to draw your attentioy to the
figure of actual expenditur, in 1988-89
which is now reported to be Rs 14,278
crores againstg the original estimate of
Rs. 100 crores. Now, please compare
it with the amount of interest payment
in 1992 and 1993, The Budget Estimate
itself puts the figure at Rg 32,000 crores—
a figure which has more than doubled
in less four years. 1t falls below really
one-third, 23 per cent of the total Budget.
How does the Government propose to
contain it ? This is a very serious matter.
T think a detailed discussion s called for
and that was the reason why honourable
Member, Mr, Kamal Morarka drew our
attention to this particular aspect.

Sir, I just want to make two comments
about the supplementary demands and T
am done, Apparently it looks that there
are only limited demvands. But 1 do hope
that by the end of the financial! year,
the Governmeng does not come up agai
with excess demands, as happened for the
year 1988-89. But there is a very interest-
ing feature in this particular thing The
demand for Rs. 11.24 crores has been
madz for giving a non-Plan loan to the
Fertilizer Corporation of India

[The Vice-Chairman, (Shri M. A,
Baby), in the Chair].

Sir, T would like to kaow, through you,
from the Government as to how many
times the capital of the Fertilizer Cor-
poration has been restructured. Despite
the reliefs given By the Government,
from time to time, why ig the Fertitlzer
Corporation still incurring losses? It has
been pointed out repeatedly by hon. Mem-
bers that we are short of fertilizers and
that is the need of the hour, A point
was made by the hon. Member, Shri
Kamal Morarka as to what its shortfall
was and. wll these things. Regarding the
Fertilizer Corperation in the pulbic sector
we wan® to dmprove it and we want to
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restructure it, Then, why has an effort
not really beem made ?

Sir, I just draw your attention to the
report of the CAG—report No. 8—com-
mercial—of 1990. ;

Incidentally, Mr. Vice-Chairman, it was
not signed by me. The work might have
started earlier. I just want to say there
is no allegedly personal bias in this, Now
thig project which: was started in the year
1971 at an estimaled cos; of Rs, 88
crores in 1971, a sum of Rs. 596 crores
had been spent up to the March, 1990.
The project has not had a run of com-
mercial production even for a single

year. The tragedy of the Haldia
project is  very well known.
The project is lying shut, closed. Amnd

to top it aii, the Government is natu-
rally incurrirg an expenditure of Rs. 1.50
crores per month. This is certainly, I
think, a disgrace ang this js pot the kind
of situation which shonld be allowed.
The people of Bengal are suffering. The
peopie of the country are suffering.

Another funpy thing is the  linkage
berween the Fertilizer Corporation of
India and the Marutj, At one time
we talk about the autonomy of the pub-
lic sector and at another, the Govern-
ment of India gives instructions obvi-
ohsly o the Maruti Udyog, “You please
pay”, in order, again, t, conceal the
Budgetary  deficit. The  Government
askz them to give loaus (o the Fertili-
zer Corporation of India.  What is the
connection between the fertilizers and
the Marugj unless the Marutis are used
to transpart fertilizers (o improve the
farm product of the poor agriculturist?
[ cannot unders(and the linkage between
the (wo, If you want autonomy for
the public sector, both are autonomous.
Whep we say we are inferested in the
improvement of the public sector, this
is the kind of our approach, this is the
kind of our interest in the management
of the economy and this is the concern
aboue the economic development of the
country which the Government has
shown! Tt is reflected even in thes, De-
mand, the extess: Demands, as weli as in
the Supplementary Grants.
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I do not propose [q speak on the eco-
nomic policy, as 1 said, My senior collea-
gue as well as hon. Mr. Morarka has
pointed out as to what morass it has
led us to during the last one year because
of the lack of clarity of objectives as
well as of the sense of direction.

Thank you, Mr. Vice-Chairman.

DR. ¥ YELAMANCHILI - SIVAJI
(Andhra Pradesh): Sir, the Eighth Plan
Dorument has been presented. The Eighth
Plan Document hag envisaged some em-
ployment generation. By 2000 A.D., they
promise to give  employment to eaeh
and everybody. But the norms of the
Finance Minister are going contrary to
it. Fdr generation of employment, in-
vestment in industry, agricultural sector,
vural development, house construction,
road, construction and hridge comstruc-
tion is warranted. But the allocations for
all these sectors have begn ireduced. In
the Budget proposals of Dr. Manmohan
Singh. the allocations for all theSe sec-
(ors have been reduced, compared to the
previous years,

Mr. Morarka was mentiocning abuul
the balance of paymenys position, The
balance of payments position is comfor-
Lab'e since we reduced our imports, mot
because we enhanced our exportS. Restri-
cting the imports, the GoOvernment says
that the BoP position is comfortable.
There was alsg a mentioy about produc-
tion of foodgrains, It bas gone. down.
During the last year, it wags something
like 20 million metric tons only, if re-
member correctly. And, we did not care
to explore new oil fields, We are continu-
ing to depend on imports. - We have
failed t¢ learn any lesson from our nei-
ghbeurs like China. The investment in
~apital expenditure has also gone down.
In regard to bocsiing our exports, Mr.
Chidambaram presenfed (he New Exim
Policy. But I am afraid there is lack
of coordination from the other depart-
ments that are concerned with exports.
The allocatton for foreign trade promo-
tion'is only Rs. 12 crores. Precious little
can bg done with this meagre amount.
Sir, toworism is an area where therg ig a
lot .more potential. for us to carn foreign
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exchange with a little investment. But
the allocation for tourism js only Rs, 15
crores. ; ;

Sir, our poits are in a very bad shape.
It is very difficult tg reach the ports by
the existing roads, The allocation for
road construction and bridge comstruction
is only Rs. 640 crores. For the develop-
ment of ports, Rs 15 crores is allotted.
There are bottlenecks as for as the load-
ing and unloading of ships in the ports
are concerned. Added to that, the cer-
tifying agencies and the quality control
agencies failed miserably. There is no
consistent policy of the Government in
regard to the exports even though the
Exim policy 1s there, Last evening, we
were discussing about the import and ex-
port of cotton ip this House and every
alternate day, the Textiles Ministry
comes out with one statement or the
other.  Cotton is being allowed to be
imported under the Open General Licen-
ce in one week. In the next week
a different statement is issued  Stating
that the OGL is not alloweq and jt can
be done under the advance licences. Then
the Ministry of Textiles envisages to
expor( five lakh bales of cotton every
year and on the other hand, the Textiles
Ministry says, the exports are completely
banned, So leave alone varicus Minis-
tries, the same Ministry cOmes out with
a self<contradictory statement each and
every day meaning thereby that there is
no consistent policy for our exports and
our buyers in foreign countries feel that
India is not a dependable country, they
cannot depend on India for their ex-
ports. So they are switching over to
nther codntries for their requirements.

Thz main thrust where we are lacking
is that agriculture is completely neglec-
ted for the last one year, It is a fact that
even today. 75 per <ent of our popula-
tion depends op agriculture and it is the
basic necessity that high-yielding varieties
of seed, water supply and fertilizers are
provideed for augmenting the agricultu-
rai production. But we could  gupply
high-yielding varieties of seed ofly (o 55
per cent of our farmers and the fertilizer
consumption has gone down. We could
not utilise our river water thereby, dur-
ing the last vear, in regard to the food
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production, we have reduced the target
to 182.5 million tonnes. But we could
Bot reach that target as yet and we are
far behind it. The production is stag-
nating at 170 million tonnes. As a re-
sult of thaf, we were compelled to im
pord foodgrains from eother countries.
¥ am afaaid, we may go back to PL 480
days of early sixties. The cost of import
of foodgrains that we are paying is al-
masg double what we are paying to our
farmers. We are not encouraging our
farmers by offering them remunerative
prices for their produce and we are com-
pelled to pay at least double that am-
aunt to the farmers in other countries.
We are exploring the possibility of im-
porting rice also and cotton is already in
the pipeline. So this is the scemarip as
far as the agrizultural sector is concern-
ed. Bir, compared to 1971 stafistics the
prices of almost all good; have gone up
by 7.5 times. At the same time, the pro-
cirrement price of wheat, paddy, etc. has
gone up only by 2.8 times. So there is
& conspiracy to dry up the rural wealth
there is a conspiracy to transfer wealth
from the agricultural sector to the non-
agricultural sector to feed the urbanities
and the poorer people are completely
neglected. The per-capita supply of
the wubsidised foodgrains at Dethi—Delhi
is wupposed to have a high per capita in-
come in the entire countdy—is 98 kgs.
for each month, whereas the supply
through the PDS in the neglected areas
or the rural areas like Bihar, U.P,
Rajasthan and Madhya Pradesh is less.
These States are supporsed to be
with less per capita income in the
entirc country, The availability of
the PDS foodgrains in these Stateg is
only 0.6 to 0.7 kg. per month. The
dictum is that we are to feed the vola-
tile peopls in the urban areas at the cost
of the rural people. Unless this dictum
i; changed, I am afraid, we are not going
to get any advantage. Sir, in between
the First Plan and the Seventh Plan, the
share of the agricultural sector in the
total GDP has gone down at least by
50 per cent. But the number of the
peopie ‘wholly dependent on agriculture

remains to be the same. It shows
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the per capita income in the agriculfu-
ral sector went down drastically where-
as in other sectors it iz going up. This is
a disparity. If this disparity continues,
I am afraid, that this volcano may ex-
plode at any momeny afnid any amount
of new Fconomic Policy and other things
are nof going te solve the problem.
Thank you.

SHRI SHANTARAM  POTINUKHE:
Respected Vice-Chairman, I am: thank-
ful io the hon. Members who have par-
ticipated in this discuseion. Sir, all the
Members have exnressed their concern
This counfry capnot live beyond its
means Let us not forget that our means
are limited and we have to attain our
goals within the parameters. I have come
to thiy hon. House with a limited pur-
pose and I will deal with the points rai-
sed in the Supplementary Demand.
However, I shall try to deal with the
ather points raised by the hon. Mem-
bers during the discussion. I would like
to put emphasis ov some features of
these supplementary proposals.

1 would like to point out that the sup-
plementary proposals are quite unusual.
It is for the firet time in many years that
the firgy supplementary is for .as low an
amount as Rs. 12.5 crores. They are
entirely meant to meet with the obligato-
ry expenditure of the Government such
as decretal payments and guarantee obli-
gations. This Supplementary is being ob-
tamed for technical reasons and a; such,
does not involve any cash outgo. It is & |
clear indication of Cwir determination to
restore the fiscal balance. The demand
for supplementary purpose ia for unfor-
seen expenditures, like D. A., increase
in prices, maintenance of property, pay-
ment of interest, ad hoc bonus, lease
charges, purchase of land etc.

Sir, we are determined to emsure that
the deficit is contained at the level in
the Budget. We are closely monitoring
the expenditure and receipts, monthly
and quarterly. The Supplementary pro-
posals bear testimony to our success so

that far. Laxity in the proeess of fiscal eer-
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rection and consolidation  creates tre-
mendous inflationary  pressures on the
economy. These hurt the poorer segments
the most. It may be notad that the aw-
nua] inflation rate has come down 10 a
single digit level of a little over 9 per
cent for the firs; time in 22 mon'hs.

SHRI KAMAL MORARKA: 9.1 per
cenk.

SHRT SHANTARAM POTDUKHE:
9.1 per cent. Sir, 1 have said a little
over 9 per cent.

As Mr. Kama] Morarka has said, we
have to take care of momey supply in
the market and we cannot afford to take
any step which will increase inflation
creating troubles to us, {0 a vast majori-
ty of the poorer masses.

Some Members have referred to  the
price situation. T would like to state ihat
the annual rate of inflation which peaked
at 16.7 per cent in August; 1991 came
down to 13.6 per cent at the end of
1991-92 and has reached a single digit
figure of 9.3 per cent as on 25th July,
1992. This has come down further (o
9.1 per ceny as on 1st August, 1992.
The improvement in industrial produc-
tion and good monsoon are expected to
reduce further the rate of inflation in
the coming weeks. However, the Gov-
ernment is not complacent. Containment
of inflation remanis high on the agenda
~of the Government. Some Members have
expressed their concern over the expen-
diture of the Government. 1 pgree with
hon. Members that, to the extent pos-
sible , there should be few occasions for
the Government to approach the House
for approving demands for excess grants.
In spite of our best efforts, there are
many expenditure points and the excess
expenditure takes place. But as compa-
red to the sanctioned provisions the ex-
cess expenditure was very low. For
Civil 'Depa.rtment it was around Rs. 160
crores as against a total sanctioned pro-
vision of Rs. 18,712 crores. For Defence
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it was Rs. 104 crores as against the to-
tal sancfioned provision of Rs. 13,381
crores. The excess expenditure has been
thoroughly scrutinised by the Public Ac-
counts Committee which has made a
number of suggestions on which the Min-
istries are taking  appropriatg actions.
The Public Accounts Committee hag re-
commended regularisation of excess ex-
penditure on the basis of its scrutiny.
The individual iiem of cxpenditure have
been thoroughly broughy out in the re-
port of the Public Accounts Committee.
Shri Bhandare had asked why the de-
mand for excess grants was being pre-
sented only now. He asked, “Why so
late?”. The audited accounts for 1988-
89 are presented in the Budget session
of 1990—Febrnary-May, 1990. Thereaf-
ter notey have been sent to the Public
Accounts Committtee after being audited
by the C, & A.G. The excess demands
can be presented only after the scrutiny
of PAC, and as per their recommenda-
tions. The PAC report recommending
regularization was laid before the Parlia-
ment on 29th of April, 1992. The de-
mands for excess expenditure have been
brought in this session of Parliament at
the earliest.

During the discussion some Members
had expressed their concern about the
neglect of rural areas. I must tell this
hon. House tha; ag far as the Govern-
ment is concerned, there is no neglect of
rural areas. Allocgtion for rural deve-
lopment in the Budget for 1992-93 ijs
Rs. 2,610 crorey which is higher than
the revised estimate for 1992. However,
it is proposed to earmark an adidtional
allocation of Rs. 500 crores #rom the
corpus of the National Remewal Fund
for employment generation schemes, to
supplement employmeng generation
through  Jawhar Rlozgar Yojana. The
additional allocatoin for the public dis-
tribution system in 1700 most backward
blocks is another step for protecting
these vulnerable  sectioms. Taking all
these allocations together the total allg-
cation for rural development is higher
than the previous year. The hon. Prime
Minister and the hon. Finance Minister
have made it abundantly clear that more
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funds would be made available to vural
areas for employment-griented schemes.

Regarding reduction of non-Plan expen-
diture, it is the endeavour of the Govern-
ment t> reduce the expenditure. The
Government is continously scrutinising
the non-Plan and non-productive ex-
penditures, A number of specific measures
like curbing foreign travel and other
travel expenses, curbing of consumption
of petro} and telephone connecfions,
etc.,, have been taken. The Ministries
have been asked to absorb the additional
expenditure on fresh D.A_  instalments
sanctioned by the Government with their
existing budget, Wherever economy is
possible due to the policy measures initi-
ated by the Government, such as in the
Ministry of Industry, in the Minislry of
Coramerce, in the Imports and Exports
Organisation. in the Controller of Capital
Issues, etc.. mnecessary stens have been
taken to effect economies . The Finance
Minister had made it abundantly clear.
Excluding statutory and obligatory pay-
ments like interest, pensions, etc., and
expenditure on defence. police, etc. which
are related to the security ad law gnd
order situation, the non-Plan expenditure
during 1992-93 is less than 1991-92,

Mr. Kama] Morarka has asked about
the interest: Sir, there is a need for
reduction - in interest liability. The in-
crease in the interest liability is a direct
consequence of the rapid increase in the
fiscal deficit of Government as a propofr-
tion of the GDP. Reduction in the fiscal
deficit is the Central focus of the fiscal
corrective measures initiated by the Gov-
ernment. The reduction in the fiscal
deficit would help in controlling the
increase in the interest burden.

It may also be noted that both total
non-Plan expenditure and revenue ex-
penditure on the mon-Pan side in the
Budget for 1992-93 are less than the
revised estimates for the last yzar, if one
exclude; obligatory imterest payments.

Some questiong have been zsked about
the devolution of funds. A passing men-
tion wus made regarding step-motherlv
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treatment to the States in financial mat-

ters,
!

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Why not step-fatherly?

AN HON. MEMBER: Step-mothars
are always hot,
SHRI SHANTARAM POTDUKHE:

All mothers are good.

SHRI KAMAL MORAKA: gtep
fathers are worse. They desert. the fami-
lies Step mothers only ill-treat them.

SHRT SHANTARAM POTDUKHE:
[ want fo say that this is not the cmse.

Hon. Memebrs are aware that the flow
of financial assistance to all the States
has been determined by the recommen-
dations of the WNinth Finance Commia-
sion—3r. N.K.P. Salve was the Chair-
mun of the Ninth Finance Commission—
and by the Planning Commission in res-
pect of Central psssitance for the State
Plans. In the case of special category
States. the Plan assistance is given in
the form of 90 per cent grant and 10 per
cent loan. The Central] Plan assistance
to other States is allbcated on the basis
of a formula reviewed by the National
Development Council from time to time,
and is given in the form of 30 per cent
grant and 70 per cent loan. Additional
assistance to the States is constrained by
the Centre’s own resources position. Hon.
Members will also be aware that the
Tenth Finance Commission has recently
been set up. It will go into issues of
devolution of funds and other financial
flows to the Siates once agaim. Besides,
certain aspects or the fingncial problems
faced by the special category States are
being intg by a Committee under the
Chairmanship of Shri Rangarajan, Mem-
ber of the Planning Commission.

Sir, many things have been waid here
about the Industrial Policy and account-
ability. The National Renewal Fund,
set up under the Ministry of Industry is
the main instrument through which Gov-
ernment would be seeking to protect the
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workers from the adveise impact of (he
adjustment process,

A provision of Rs. 200 crores has been
made in the budget for transfer to the
National Renewal Fund. The budget al-
veady makes provision for volunmtary re-
lirement schemes in various public sector
underijkings, totalling Rs, 148.75 crores
which would be met from the National
Renewal Fund. T is also envisaged in
the bulget that the Government will
consider a further sale of equity in pub-
lic sector undertakings totalling Rs. 1000
crores. which could be over and above
the receipt of Rs. 25,000 crores to pro-
vide resources tp the National Renewal
Fund in 1992-93. [n addition to this an
2mount of Rs. 1,000 crores is also ex-
pected to become available from the
international  development associations, It
is intended thut these additional amounts
would be wsed for schemes like rural em-
ployment programmes, revamp the PDS,
etc., in areas affected by the process of
adjustment in addition to the additipnal
requirement for VRS as may be sought
by the public sector undertgkings. As
scon as addifional funds become avail-
tole Government would be able to fund
these schemes. Sir, some Members have
expressed their concern about subsidies
specially in the agricultural sector. Sir,
I would I'ke to tell the hon. House that
the Finance Minister has already indi-
cated to the Parliament that he intends
waiting for the report of the Parliamen-
fary Committes before laking a view in
the matter of subsidies. Regarding the
roint raised by Mr. Patel regarding small
irrigation projects, funds were provided
for marginal and small farmers by the
Agriculture Ministry, Funds wzre provided
up to 1991-92 for enabling such farmers
lo increase productivity by construction
of shallow tube wells and also dug-wells
on a 50-50 basyz; with the State Govern-
ments. The seheme has been transferred
to the State Governments from this year.
However, T wil} apprise the hon. Agricul-
ture Minister of the sentiments expressed
by the hon, Members. A point was
rajsed regarding assistance to public sec-
tor units. I would like to tell this hon.
House that public sector needs to be

[19 AUG.

i
/

The Appropriation (No, 4) 326
Bill, 1992

healthy, strong and viable. Bug the solu-
tion does not lie in funding the under-
takings without paying attemtion to the
steps to be taken for revamping them
and putting them on a wsound footing.
As the Members are aware, the Govern-
ment is having the condition of the sick
undertakings examined. Once this exer-
cise is completed we would be in a posi-
tion to decide the most appropriate
measure to be taken, Some Members
have spoken about the NTC, the Na-
tiona] Textile Corporation, National Jute
Manufacturers Corporation, Bengal Cho-
micals and the Jute Corporation of India,
1 would like to. tell this hon. House that
the complaints are not correct, The
fact i that releases are being made. But
the full provision is not being released
all at a time. The relegses are being
phated op a monthly basis. We are also
instructing that the Ministries should take
into account receipts due from the public
sector undertakings such as interest and
lan requirement etc. and adjust them
while’ making the releases wherever possi-
ble. Such phasing of releases is neces-
sary in order to control expenditure and
deficiy, and is essential for proper fiscal
managemtnt which in turn is essential
for controlling prices. Some pubic sec~
tor undertakings have been asking for
h'ghe; non-plan allocation for example.
the NTC  NIMC, Bengal Chemicals

1992 ]

cte. Th's is a dicerent matters
from that of npot getting, releases
frem the  budgetary  provisions. If
there is strong case for additional

funds. this can be considered at the stage
of revised estimates. Now in the case
of the Jute Cotporation of India, as
agains he provision of Rs. 6 crores for
reimbi~ement of coal loss, an additional
amount of Rs. 21 crores has been sanc-
tioned to the Jute Corporation of India
to undertake jbs price support operations.
This would be releascd depending upon
the actual requirements.

I now move that the Appropriation
(No. 3) Bill, 1992 and the Appropriation
(No, 4): Bill, 1992, be taken into comsi-
deration. T alsg.commend to the House
thattw the Bills be returned to the I.ok
Sabha
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SHRI TRILOKI NATH CHATUR-
VEDI: May I take it that the Minister
has agreed that from the next year, the
Action Taken Report on the PAC will
bs appended with the Demands for Ex-
cess Grants because the regularisation i
constitutionally required and is on the
lines of the recommendation? Will the
Action Taken Report be appended with
the Demand for Excess Grants? The
Housg must know the| efxait pagition
S.econdly, he has mnot at all responded
to what is being done to revive the Ferti-
liser Corporation of India. About Rs.
11.4 crores have been given as a non-
Plan loan. And how much ig proposed
to be given this year? Again he has men-
tioned about all the other public sector
undertakings, but has completely ignored
about the Haldia project. Another
thing, 1 myself referred to the limited
supplementary demand and the Minister
takes all credit for it. But I think he will
come back agein with an inflated de-
mand for regularisation of excess grants
only after three or four monthgs or in
the month of October.

SHRI KAMAL MORARKA: My point
on imports should also be dealt with. I
hope that the Government will keep a
close eye on imports and see that the
BOP does not go back.

sit Grzwrf wis  : mehy, am
1 ®ad QaArIfEa ATeTA 97 erer
M arfaga e § faw, ag s§q
T foar man 8, ¥ 1 grivenw
FAS Y qgF wwdl & 1 & o
HELH G919 98T &7 3¥ & weR arg

W@ arfs wifgas wrid w1 ogd
gfaar faact &, 6 gfaar  faq
_q1Y |

THE VICE CHAIRMAN (SHRI M.

A. BABY): The Minister can either re-
ply now or he may send the reply to the
concerned Members. But these ars per-
tinent questions and the Minister should
comsider it, especially about the Action
Taken Report.

[RAJYA SABHA]
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SHRI SHANTARAM POTDUKHE:
We will conside; it. And I shall send

the reply to the concerned Members.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): I shall now put the Appro-
priation (No. 3) Bill to vote.

The question is:

“That the Bill to provide the au’ho-
risagt'on  of appropriation of money;
out of thy Consolidated Fund of India
lo meet the amounts spend on certain
services during the financial year ended
on the 31st day of March, 1989, in
excess of ‘he amounts granted for
thoe services and for that year, as
passed by the Lok Sabha, be taken in-
to consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M.
A_. BARY): Now we shall take up clause-
by-clause consideration of the Bill.

Clause 2 un 3 and the Schedils were

added 1o the Bill.

Clause 1, the Enact.ng Formulg and

>

the Title were added to the Bill.

SHRI SHANTARAM POTDUKHE:
Sir, I move:

That the Bill be returned.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M.
A. BABY): We shall ngw takg up the
motion for consideration of the Appro-
priation (No. 4) Bill, 1992. The ques-
tion is:

”That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the Financial year 1992-93 as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI M. ‘l
A BABY): Now we  shall take-up

clause-by-clause consideration of  the
Bill.

Clause 2 and 3 were added to the Bill,
The Schedulp, was added to the Bill,

Clauyse 1, the Enacting Formula and

the Title were added to the Bill.

SHRI  SHANTARAM POTDUKHE:

Sir T move:

That the Bill be returned.

The questiop was put and the motion
was adopted,

TEH VICE-CHAIRMN (SHRI M.
A. BABY): Now we have a Bill for
consideration before the Short Duration
IJiscussion as well as 14 Special Men-
tions. But Members will have to be very
precice and limited to hte time allotted

SPECIAL MENTIONS

Viciimisation of Mingrities in Azamgarh-

Distre¢ (U.P,)

s WigsT AgY IA (3T w&wr) -
NZRY, HY WIyng s g ¥ faey
for a1 & 39T 9w ¥ m;isHng
¥ ona FiE Tiwmda el & R

AT AN A w@ITl *T 9 w7
IAF FF . FWA 2 W1 FEAAT
FEETE T HEASATEA] F OEET qES

2 & @+ qZied, woigaz ¥ 9T -
AW g oAy 13 dsl 6 T
T0O0F YT owocart & Q@
T RIEE §OH AF qHIATAT

A o giAm

AT AT F

SEHASAE B S-S © 2
WIZRT AZ7 RAT &€ &IT 2 F &m
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